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[Shri Harsh Deo Malaviya] Madhya Pradesh 
it is only 8 to 10 per cent. The area of Punjab is 
only one-fourth of Madhya Pradesh and yet 
with 80 per cent of irrigation facilities, Punjab 
produces as much food crops as is produced by 
such a big State as Madhya Pradesh. I P.M. 

At least what we can do is that those 
projects which have been lying unfinished for 
years and years should be immediately 
completed. Small irrigation schemes should be 
given priority. Then there should be drinking 
water facilities and no denuding of forests. 
Another thing 1 would emphasise is storage. It 
is high time that we encourage vegetable and 
fruit cultivation on very small plots. But it is 
also necessary to have cold storage plants and 
canning industries at block levels, and also 
storage godowns. 

Then there is the question of bonded labour. 
There is also the question of warehouses, 
godown facilities. But I do not have time to go 
into all these. However, I must tell you that the 
bonded labour is not yet fully abolished. I have 
got reports with me which clearly show this. I 
have got the report from Bihar which shows 
how a bonded labourer got freedom only by 
suicide. This process continues. At the lower 
levels, it is not being implemented. There are 
hundreds of hurdles. I Would request the 
hon'ble Minister to look into the matter. As an 
American professor has said, by merely calling 
bonded labour as illegal, you cannot make it 
illegal. The State machinery has to be tightened 
for this and the control has to be given to the 
popular committees. 

Thank you very much, Sir. 
MR.  DEPUTY     CHAIRMAN     :   The 

House stands adjourned till 2 P.M. today. 

The House then adjourned for 
lunch at two minutes past one of the 
clock. 

The House reassembled after lunch at two 
minutes past two of the clock, Mr. Deputy 
Chairman in the Chair. 

Discussion on the working of the Ministry 
of Agriculture and Irrigation—Contd. 

MR. DEPUTY CHAIRMAN : Mr. Sultan 
Singh. 
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[Shri Indradeep Sinha] 

Irrigation claims credit for improvement in 
the food situation particularly, and in the 
agricultural situation generally. They can 
claim credit. 3ut 1 must remind them that 
only last year the Ministry was lamenting 
over the sad state of affairs of agriculture in 
the country which had caused inflation and 
had caused even a crisis in our industries. 

Last year, two important reports have been 
published. First is the report of the National 
Commission on Agriculture. Second is the 
report on the Census of Land Holdings. Now, 
these two reports together give us a long-term 
perspective of the agricultural situation in the 
country. According to the report of the 
National Commission, we can expect to have 
a comfortable food situation earliest in 1985, 
and possibly in 2000 A.D. the have drawn up 
an optimistic and, what they call, a realistic 
estimate of the production of foodgrains, and 
they have come to the conclusion that only 
by 2010 A.D. we can hope to meet our entire 
requirements and have even a small surplus 
for export. Even this optimism is based on 
the continuance of certain trends in agri-
cultural production, whose continuance is by 
no means certain, because the Census of 
Land Holdings clearly brings out that out of 
70 million holdings, as many as 35   million  
are  below  one  hectare. 

As a matter of fact, 84 per cent of the 
holdings which are below four hectares 
occupy only 40 per cent of the area. On the 
other hand, less fhan 4 per cent of the 
holdings which are more than 10 hectares 
each occupy about 30 per cent of the area. If 
this type of neglect in the distribution of land 
continues and if half the holdings continue to 
remain marginal, then I am extremely 
doubtful if even the less optimistic estimate 
of the National Commission can be fulfilled. 
As a matter of fact, according to certain 
estimates made last year, the percentage of 
population falling below the poverty line 
now comes to nearly 45. What is the way out 
? 

How to lift this 45 per cent of the population 
from below the poverty line ? How-to lift the 
marginal and the sub-marginal holdings 
from below the poverty line ? The Ministry 
will say that they have launched two 
programmes. They are Small Farmer 
Agency and the Marginal Farmer Agency. 
Now, what is the net result of these 
programmes ? Out of 101 m'llion marginal 
and sub marginal peasants, the total 
coverage to-date is 2.3 million by these two 
programmes. The hon. Minister may inform 
the House whether it will take another 50 
years or 100 years to cover the entire 
marginal population and lift up that 
population to above the poverty line if this 
rate of progress continues. One could hope 
that with the progress of industrialisation in 
the country, a section of the rural population 
will be shifted to industry. But the National 
Commission on Agriculture is very 
pessimistic about it. Sir, I read out a 
paragraph from their report. The 
Commission observes that: 

"The rate at which industrialisation is 
taking place in the country and its pattern do 
not promise any significant structural 
changes and large scale transfer of 
population from rural to urban activities. The 
rural economy, in the j circumstances, will be 
required to support a vast population." 

j Such is the forecast. Large sections of  
population will not be transferred from 
agriculture to industry. Agriculture, by itself 
will have to support its entire present 
population. How will agriculture support this 
entire population ? The known strategy of the 
Agricultural Ministry is what is called the 
"Green Revolution". What is "Green 
Revolution"? That Green Revolution is 
confined not only to certain well-served and 
well-nourished areas of the country, but also 
to certain well-to-do sections of the rural 
population. It is confined to big landlords and 
rich farmers. Certain advance has been made, 
but it is doubtful whether this advance will 
continue. 
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The Government itself recognised it and 
the Prime Minister herself came out with a 
statement that we have to supplement the 
strategy of the green revolution by launching 
the marginal farmer agency and the small 
farmer schemes. Now, can the small farmer 
agency and the marginal farmer agency do 
away with and remove the difficulties that 
were experienced during the green revolution 
? As I have already pointed out. Sir, the 
coverage by these two agencies so far is only 
23 lakh peasants. So, Sir, I am forced to 
come to the conclusion that in the absence of 
basic structural changes in agriculture itself, 
in the distribution of land ownership, in the 
technology of our agriculture, all these 
optimistic forecasts are bound to prove a 
failure. Sir, in this respect, our attention is 
drawn to the 20-point Programme. Seven out 
of 20 items in the 20-point Programme refer 
to agrarian reforms like ceilings on land 
holdings, allotment of house sites, allotment 
of waste lands to agricultural labourers and 
poor peasants, abolition of bonded labour, 
enhancement of wages of agricultural 
labourers, and redemption of rural debts. It is 
rather surprising that the hon. Members who 
have spoken on the subject so fnr have not 
referred to the progress of the 20-point 
Programme. And I think the hon. Minister 
when he gives his reply will at least refer to 
the 20-point Programme and give the House 
a review of the progress so far made in the 
implementation of the 20-point Programme. 
From the Report presented by the Ministry, 
we learn that out of 12-lakh returns filed by 
the landlords, six-lakh returns have been 
processed. And what is the result ? Three and 
a half million hectares of land has been found 
surplus. It is not certain whether those 3.5 
million hectares will be really acquired. But 
even if we take the figure to be 3.5 million 
hectares, at this rate, approximately 7 million 
hectares will be available for distribution. 
This is too small a figure compared to 63 
million acres as pointed out by my hon. 
friend, Shri Harsh Deo Malaviya. This was 
the estimate made by Prof. Maha-lanobis 
many years ago. Instead of having 

63 million acres or nearly 25 million 
hectares, we are going to have about 7 
million hectares. And whether those 7 
million hectares will be really available, one 
does not know. 

DR. Z. A. AHMAD (Uttar Pradesh): Very 
doubtful. 

SHRI INDRADEEP SINHA : It is really 
doubtful. And we have in the House hon. 
friends who said that you can impose ceilings 
on land holdings provided you impose 
ceilings on factOiiei and incomes and wages 
and everything. Ceiling on land holdings is a 
different proposition. Concentration of land 
in the hands of a few individuals is a relic of 
feudalism that has to go lock, stock and 
barrel. Everything can come later on. But this 
is the first priority and it is essential because 
unless we distribute the land, utiles; we bring 
about a radical change in the woner-ship of 
land, the agricultural crisis cannot be 
resolved, and the country cannot march 
forward. Though we may have a good crop 
this time, we may be faced with a serious 
crisis a year later or two years later and one 
does not know. 

Sir, now a new proposition has come. The 
Government seems to be considering 
legalising all the benami transfers. It is rather 
surprising that in the midst of the 
implementation of the 20-point Programme, 
the Government should come forward with a 
proposal to legalise all the benami transfers. 
So far the accepted policy has been the policy 
as laid down in the national guidelines, the 
policy as laid down by the National 
Commission on Agriculture, the accepted 
policy has been that all the benami transfers 
must be cancelled and the land must be 
distributed among the landless labourers and 
poor peasants. Now the Government comes 
forward with a proposal that the benami 
transfers may be legalised. What is the 
meaning of the legalisation of these transfers ? 
I have some personal knowledge of a landlord 
in | Bihar.   He  has  made benami  transfers  to 
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persons who do not exist in this world : 
Mr. Lota Sahu, Mr. Cheepa Sahu, Mr. 
Joota Sahu, Mr. Chappal Sahu, etc. Such 
are the names of persons to whom land has 
been transferred. These persons do not 
exist in this world. If our friend Mr. Shinde 
brings forward a Bill to legalise these 
transfers, from where will he produce Lota 
Sahu and Cheepa Sahu ? It means that the 
land will remain with the original landlords 
and the purpose of cancellation of benami 
transactions will be defeated. So, Sir, I 
wish to request the Government to 
withdraw the thing. The Bill has not yet 
come; only a proposal has been mooted in 
the press and it is time, this House made a 
vigorous protest against it and compelled 
the Government to withdraw the proposal 
and implement its solemn pledges given to 
the country and to the people that all the 
benami transfers will be cancelled and the 
land will be distributed among landless 
labourers and poor peasants. 

Sir, I will here refer to certain ex-
periences about the implementation of the 
20-Point Programme, that we had during 
the last few days. Our party, the Com-
munist Party of India, organised a country-
wide programme of pada yatra in various 
rural areas of the country to find out how 
the 20-point Programme is being imple-
mented. And what is the experience ? In 
Haryana when the pada yatris were march-
ing under the leadership of Comrade 
Bhogendra Jha, a Member of the Lok 
Sabha, five pada yatris were arrested. This 
is how the Government goes on imple-
menting the 20-point Programme . . 

SHRI SULTAN SINGH: Suppose a 
daku goes on pada yatra, should we not 
arrest him ? It is a very simple question. 

SHRI INDRADEEP SINHA: I am sorry 
. . . 

DR. Z. A. AHMAD: He is a Member of 
the other House. 

SHRI INDRADEEP SINHA : ...my hon. 
friend has not yet learnt to make a distinction 
between a daku and an honourable Member 
of Parliament. 

SHRI SULTAN SINGH: I was asking a 
simple thing. 

DR. Z. A. AHMAD: No, it is not a simple 
thing. It is a specific case. 

SHRI INDRADEEP SINHA : I will cite 
another example. I was leading a pada yatra 
in Bihar in lamui Sub-Division of Monghyr 
district. Now I was informed that the Block 
Development Officer of Lakshmipur Block 
came out of his office to stop the pada yatris 
: "How dare you take out flags ? You know 
this is emergency. In emergency, you cannot 
take out a jatha; you cannot take out a flag; 
you cannot go on pada yatra." That was the 
attitude of the officer concerned. Of course, 
he did not arrest anybody but he threatened 
them with arrest. 

DR. Z. A. AHMAD : You were not in 
Haryana. Thank your stars. 

SHRI INDRADEEP SINHA: Yes, it was 
not Haryana. That is the difference between 
Haryana and Bihar. In Haryana, one would 
have been arrested. 

MR. DEPUTY CHAIRMAN: You wind 
up now. 

SHRI INDRADEEP SINHA: Just a few 
minutes more, Sir. 

MR. DEPUTY CHAIRMAN: No, I am 
sorry. I must inform the Members that . . . 

SHRI INDRADEEP SINHA: Sir, you 
have given half an hour in the beginning. 

MR. DEPUTY CHAIRMAN : This half an 
hour is for the mover. He has a right to half 
an hour. 

SHRI INDRADEEP SINHA: I am 
speaking only after the mover. I am the next 
speaker. 
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MR. DEPUTY CHAIRMAN: Everybody 
else could have got fifteen minutes but for 
the fact that there is a long list of speakers. 
Either you cut down half your speakers or 
you limit your time to ten minutes each. 
And we have only one day for the 
discussion. 

SHRI INDRADEEP S1NHA : I have to 
mention only two points. Very briefly, I 
would refer to two aspects of the situation 
in the rural areas. First aspect is that this 
Government, although it is not very serious 
about implementing the 20-point 
Programme, although it has not yet succeed-
ed in finalising the Fifth Five-Year Plan, but 
it has exceeded one target of the Plan. This 
is in regard to taxation. In the Draft Fifth 
Five-Year Plan, it was estimated that all the 
States together would raise Rs. 2,550 crores 
during the five years through additional 
taxation. But within the last three years, 
taxes to the extent of Rs. 1,262 crores per 
year have been imposed. 

Irrigation and powers rates have been 
raised. Rents have been enhanced. Com-
mercial cess has been imposed. Educational 
and health cess have also been imposed. I 
can say from my experience in Bihar that 
rents have been trebled in the case of middle 
peasants and quadrupled in the case of rich 
peasants and landlords. 

Secondly, Sir, while taxes have been in-
creased, the prices of agricultural commodi-
ties are falling. I would have no objection if 
there is a fall in the prices of agricultural as 
well as industrial commodities. But we see a 
peculiar situation that the prices of 
industrial commodities, particularly the 
prices of agricultural inputs, are not falling. 
The hon. Agriculture Minister goes round 
assuring the peasants that he would come to 
their aid if the prices fell. The prices have 
fallen. Take the case of potatos. There has 
been a fall in the prices. Many small 
peasants were ruined. The Government 
intervened in the matter only after they were 
ruined. 

Lastly, bir, 1 would, also cnatienge tne 
wisdom of going in for heavy imports. 
According to the report of the Agriculture 
Ministry, we imported 7.4 million tonnes of 
foodgrains last year. At what price ? The 
price of wheat in the USA was Rs. 1,634 per 
tonne. The internal procurement price was 
Rs. 1,050 per tonne. We are paying 50 per 
cent more. Why should we import such huge 
quantities ? What for ? What is the need ? 
Why should we spend so much foreign 
exchange ? Sir, I have no time to read the 
extract. But I am reminded of the 
observations made by an American official, 
Dr. Louis Hermann, who was invited by the 
Government of India during the sixties to 
advise the Government on the agricultural 
policy. After studying die situation, he came 
to the conclusion tiiat the import of nearly 80 
million tonnes of foodgrains under PL-480 
had served to depress agricultural prices in 
India and hampered agricultural production. 
He cited figures to show that whereas the 
rate of growth of agricultural production 
between 1951 and 1961 was 4 per cent per 
annum, between 1961 and subsequent years, 
it came down to 2.3 per cent. Therefore, my 
submission is that Government should justify 
its policy of import of foodgrains or stop the 
imports altogether. 
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MR. DEPUTY CHAIRMAN : I have already 

told you that we will have to limit the time to 10 
minutes each. 

1 was looking at the watch. Some Members 
took 20 minutes. 

You should be out that impression. Even 10 
minutes, I think, is too much considering the list 
of speakers there. 
MR.   DEPUTY      CHAIRMAN    :    Mr. 

Kameshwar Singh. Hereafter, I am going to be 
very strict. You please condition your speech in 
such a way that you cover most of the points 
that you want to make. 

 

 
 

 



 

SHRI KAMESHWAR SINGH (Bihar): 
Sir, be strict with minor concessions here 
and there.   I have no objection. 

Mr. Deputy Chairman, Sir I congratulate 
The Minister for certain achievements in the 
field of agriculture, specially regarding 
research and development, which has made 
the fanner introduce the latest technology in 
the field of agriculture. At the same time, I 
grossly fail to understand why we have not 
achieved self-sufficiency. Since 1947, 
various foreign experts have been coming 
here—to begin with, Lord Boyd Or and Mr. 
Herman from America. All those who have 
come here, have given their opinion. Of 
course, the foreigners will never talk about 
it, but our experts have also not talked about 
the plan for revolutionising various things 
to achieve self-sufficiency. Ultimately, self-
sufficiency has not been achieved till today. 
F.ven the last import of foodgrains was of 
the order of 7.5 million tonnes, which is 
staggering. This is not a joke. After all, 
consider the amount of money we spend on 
it. We buy from Canada or the USA or 
Australia or any other country. After all, we 
are only buying, whereas we should have 
planned for much higher production not 
only for self-sufficiency  but even for 
export. 

3 P.M. 
In this connection, I would say that our 

land ceilings are very important. Today we 
base our agricultural policy and self-suffici-
ency in food on land ceilings. I would like 
to submit to the Minister through you, Sir, 
that in my opinion, we are not following a 
proper land policy. We have fixed land 
ceilings. I totally agree. But we are looking 
for land. The Central Government should 
issue instructions. We have a provision in 
the Constitution also to issue instructions to 
the States and there should be Ordinances 
from the Governors taking over the surplus 
lands. The State should take over all Ihe 
lands. And the State should say to the 
excess land-holder, "You take only this 
much land and you will be given the lease 
document." But nobody is talking about it. 
We must take over all the surplus lands and 
then we should say,  "you  have   only  30  
acres  and  have 

the document for that land." For the 
furtherance of the 20-Point Programme of 
the Prime Minister and in order to make our 
country self-sufficient in food, we must take 
over completely the surplus lands and 
redistribute them. And we must go ahead 
quickly. Whatever I feel correct I suggest to 
the Minister through you, Sir, and I hope 
that the Government will follow this policy 
without losing any time. Only then will our 
land ceiling programme be completed in a 
very short time. 

There is the problem regarding agricul-
tural prices also. In my opinion, till now, the 
performance of the Agricultural Prices 
Commission has been highly unsatisfactory. 
There is now a salient feature in that one of 
our colleagues, Shri Ranbir Singh, has been 
included as a member in that body. He is a 
grass-root level worker in the village. I have 
no doubt that with his inclusion the 
performance of the Commission will 
improve. 

We have been importing foodgrains. This 
is cancerous for our country. We should 
think about finding a via media; at the same 
time, with the impact of the Green 
Revolution, we should be self-sufficient in 
foodgrains and also be exnorting foodgrains. 
We have been herein about various functions 
where non-cereal tea parties are held. 
Actually, non-cereal parties are something 
like drawing-room politics. We should really 
go about non-cereal parties in a big way. I do 
not say that the people are not eating non-
cereals. I would like to point out a very -
.mail but very important fact. Since 
Independence till today, whenever we have 
imported foodgrains, we have not imported 
more than 10 per cent of our total 
requirements. There has not been a deficit of 
more than 10 per cent. It is a very simple 
thing. We talk about non-cereal things in the 
drawing-rooms, in parties and in clubs, 
everywhere. But we should also popularise 
tuberous things like potatoes. If we have in 
our daily meals enough potatoes, we could 
save 10 per cent of our foodgrains and I 
think we need not import foodgrains at all. 
We will not only be surplus but we should 
also be in a position to export 
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foodgrains. With the network of cold 
storages all over the country, we can store 
the cereals. Employment prospects will 
be generated for labourers, technicians and 
managerial cadres also, not in terms of a 
few thousands but in terms of lakhs. There 
fore, employment will be available to peo 
ple even in the off-season periods in the 
villages. Therefore, we must follow a very 
practical and radical policy. That is the 
only way by which we can attack the prob 
lem. Our Government is going very strong 
with publicity and with other kinds of 
efforts in regard to family planning. Simi 
larly this non-cereal diet should be. prac 
tised in the cities, in the drawing rooms, 
in the clubs and hotels. We should en 
courage these commodities not by 
restrictions but we should make 
the commodities cheaper,
 and 
they should be produced more so that the 
farmers are not put to loss. And when ever 
there is a position of loss, the Government 
should step in and not as it happened in the 
case of the people of U.P. who faced a glut 
in the potato market. 

As far as agricultural income tax or its 
inclusion along with other incomes lor pur-
poses of income-tax is concerned, yes, it is a 
very good thing, I agree. because 
businessmen were funnelling lots of black 
money into agriculture and ultimately con-
verting it into white money. But at the same 
time, there are others who are not btisines'-
men or who are not falling in this category. 
For example, there may be a man in service 
and he may also be doing agriculture. So if 
agricultural income is to be clubbed, it 
should be only in the case of businessmen 
and industrialists and not for service men or 
anybody else because otherwise the 
incentive will be lost. Especially in the case 
of tuberous crops and vegetables. I think 
instead of taxing them, the Government 
should make them completely tax-free, and 
they should give concessions. Only then can 
we improve. Otherwise it will be very 
difficult and all the time foreign experts will 
be coming from various countries and these 
white-skinned people will cook their own 
goose 

and do nothing else, and we will keep' on 
starving and keep on importing from various 
countries. Recently there was a glaring 
example, Mr. Deputy Chairman. The 
Americans had some surplus in the 
Californian coast, the prices were going down 
and they were facing unemployment in the 
rural sector. They requested us to buy 0.1 
million tonnes. And to induce us Co buy, so 
that we would buy only from America and 
not from any developing country, they gave 
us credit for that. Wonderful ! That is 
excellent, I mus That is the old Yankee policy 
and they will follow, it and they will never 
miss it. It is we who are missing from our 
side. (Time bell rings). Regardin™ the 
various river disputes, I think the position is 
much better now. But still the Bhakra 
Management Board does not have Madhopur, 
Harika and Ferozepur under them. They 
should be brought under them so that there is 
equitable distribution of water to the live 
States. My colleague from Rajas-than 
mentioned about it and £ lotally agree with  it. 

As far as Kosi is concerned, from Kopadia 
to Alamnagar, there is rio embankment and 
people are suffering. About even to eight lakh 
people are suffering every year due to the 
ravages of floods. At the same time, on the 
other side, in the district of Saharsa, a sizeable 
population has fallen within the embankment 
area and till now, I am very sad to mention 
here on the floor of the House, the Gov-
ernment has not done anything to redress their 
grievances. They must settle them outside the 
embankment. Mr. beputy Chairman, in Bihar 
there may be so many damaging or bad rivers 
causing floods ::ad they are in different parts 
of Bihar, but my former constituency, 
Kakadia, has got all the ravaging rivers at one 
place. I know what flood is. The city folk will 
not know the fury of flood, the effect and 
after-effect of flood. But 1 know; J have seen 
the people who have suffered and I have gone 
to the flooded areas. (Time hell rings). 
Therefore, I will request the Minister, through 
you, to have a practical policy regarding the 
ravaging rivers in Bihar and 
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all over the country and regarding equitable 
distribution of water. At the same time, we 
must have a pragmatic policy so that we are not 
only self-sufficient but in the next three years, 
we should be exporting foodgrains from India. 
Thank you. 

MR. DEPUTY CHAIRMAN: Mr. Bhanu 
Pratap Singh. 

SHRI KAMESHWAR SINGH:  But you 
have not given any minor concession. 

MR. DEPUTY CHAIRMAN: A slightly 
minor concession, half a minute,  you got. 
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SHRI IRENGBAM TOMPOK SINGH 
(Manipur): I want hardly ten minutes. Sir. I do 
not want to repeat the points raised already by 
the hon. Members. I will deal with only three 
points. This Ministry is a big Ministry dealing 
with a very important subject. The first point 
that I will take up is about the research to be 
carried out in the north-eastern region. This 
will be a typical research which will be helpful 
for the country because, Sir, as we see in indu-
stry, in agriculture also there is a regional 
disparity in the development of agriculture. If 
we divide the country into the three or four 
zones in the agricultural field in this country, 
we find a great disparity. For example, 
Haryana, Punjab and Gangetic plain are in the 
advanced stage. In Punjab, the yield per acre is 
more than the yield per acre even in USA 
because in Punjab, 80 per cent of the land 
comes under irrigated area, whereas if we look 
at Madhya Pradesh which has a very big area 
under cultivation, the irrigated land is only 8 
per cent and, therefore, the yield per acre there 
is also very low. Formerly, Sir, as young 
students of geography, we knew only about 
wheat zones, rice zones, cotton zones 



 

[Shri Irengbam Tompok Singh] 
but I feel, Sir, that under the irrigated areas, 
even wheat zones can be brought under rice 
zones of Punjab, Haryana and Western U.P. 
As we see in the case of industry, there are 
some States which are developed, like 
Bombay (Maharashtra) Calcutta (West 
Bengal) and Madras (Tamil Nadu). These 
areas are industrialised, hi the same way, 
some other States have also become self-
sufficient in industry as well as in agriculture. 
But, many other regions in the country are 
lagging behind. One is the Himalayan region, 
that is, the hilly region. Therefore, I want to 
brina to the notice of the hon. Minister, 
through you, this backward region where 
primitive type of agriculture is still prevalent 
In order to give an alternative to replace 
jhuming system a research is being conducted 
by I.C.A.R. at Shillong. I quote they are: (1) 
To evolve an alternative farming system to 
replace jhuming to permanent cultivation; (2) 
To prevent loss of fertility and facilitate 
application of fertilizers in crop production 
and (3) To evolve a need-oriented cropping 
system. Right from Laddakh of Jammu and 
Kashmir and the Himalayan region if we 
move towards the east, that is, up to 
Mizoram, Nagaland, the whole of Manipur, 
Aruna-chalam and the whole hilly areas, the 
problem is the same because in this whole 
hilly region, the system of farming is quite 
different than what we find in the plains. 
Most of my friends who hail from plains or 
who come from irrigated areas, may not have 
acquired the experience of the type of 
cultivation in these hilly areas. In these areas, 
the system of ownership of land is also quite 
different. The land belongs to the hill 
community. In my own State of Manipur, the 
system is quite different from that of the 
valley. Therefore, I would like to appeal to 
the hon. Minister of Agriculture that in all 
these areas, forest areas, tribal belt areas, or 
hilly areas, where no survey has so far been 
conducted, a survey should be undertaken 
immediately and the land should be brought 
under some system, of course, without 
affecting the tribal interests. There are other 
associated problems  where   there   is  
jhuming  cultivation. 

, Because of this shifting system of culti-
vation, most of the forest wealth had been 
destroyed and had been reduced to ashes. 
Therefore, the main task is to see that this 
system of jhuming is done away with 
immediately. This will have a very good 
impact, particularly in the hill areas. 

As we know, in the country, there are two 
types of rivers, snow-fed rivers like the 
Brahmaputra, the Jamuna and the Ganga and 
other rain-fed rivers. In the field of soil 
conservation and afforestation, we have not 
evolved a national policy. 1 think the 
Agriculture Ministry is concerned with this. 
Soil erosion is taking place because of the 
destruction of forest wealth. 

Another point is that the pattern of 
ownership of land in these areas should also 
be changed. Land should be in the hands of 
individuals. If we do this, it will have a very 
good impact. When the land belongs to the 
community, they do not care much about the 
land. I can give you examples. Further, the 
system of cultivation followed in the Kuki 
areas is different from that of followed in the 
Naga areas. In the Naga areas, they are going 
in for permanent cultivation. Our hon. 
Minister. Shri Shah Nawaz Khan, knows 
about these areas because when he was in the 
INA, he had travelled extensively in these 
areas. He is very well aware of these things. 

Another point I would like to bring to the 
notice of the hon. Minister is in regard to the 
development of hill areas. In regard to the 
development of hill areas, certain schemes 
were taken up in places like Pauri-Garhwal 
in UP, in the Nungba subdivision in Manipur 
and so on. In regard to the hill areas, the 
problems ane similar whether it is Manipur 
U. P. or Himachal Pradesh or any other 
place. 

In this connection I would like to point 
out is about the spending of the amount 
sanctioned for the development of hill areas. 
In 1972-73, for Pauri Garhwal, Rs. 5 lakhs    
were released and the entire 
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amount was spent. 1 do not want to take 
more time of the House by quoting all the 
figures. In 1975-76, Rs. 10 lakhs were 
sanctioned. Out of this, only Rs. 6.46 lakhs 
were utilised. In my State, in the Nungba 
area, Rs. 5 lakhs were allotted in 1973-74 
and the ent i re  amount was spent. In 1975-
76 Rs. 10 lakhs were allotted, but only Rs. 
7.42 lakhs were utilised. I would like to ask a 
very pertinent question. Where does the 
defect lie? I would like to know whether 
proper personnel were deployed to see that 
the schemes are implemented fully. The 
money comes from the Central Government. 
I want that every rupee that is rolling from 
Delhi should reach the intended places. 1 do 
not know about other States. But hardly 
twenty or thirty paise reaches the hill areas. 
The money sanctioned by the Central 
Government should be carefully spent. The 
concerned Ministries should look into this 
matter. We produce many documents and so 
on to highlight the progress we have made. 
But we see very little progress in three areas. 
In the wake of the emergency and the 
twenty-point programme, we should gear up 
the administrative machinery in the far-flung 
hill areas. 

There is another problem in regard to my 
State. The Agriculture and Irrigation Depart-
ments have been bifurcated. Irrigation is in 
the h;mds of the PWD. Therefore, the Agri-
culture Department has to approach the 
PWD for irrigation projects and so on. 

So, I would like to urge the Union Minis-
try of Agriculture and Irrigation to give a 
direction to the State so that such a 
bifurcation is not there. The same depart-
ment should take care of irrigation and agri-
culture. (Time bell rings.) I am going to 
finish, Sir. 

Only one more point, Sir, and that is about 
flood control. I will not say mnrh about other 
rivers but only about the Brahmaputra. With 
regard to other rivers there are quarrels about 
the distribution of water. They are all. more 
or less, tamed rivers but T would like to 
bn'ng to your notice the untamed river of 
Brahmaputra. 9 RS<5,76—6 

The Brahmaputra is one of the most tur-
bulent rivers in the North-Eastern region. In 
the North-Eastern region, there is water 
water everywhere during floods but for agri-
culture there is practically no water. In the 
Gangetic plains, in the U. P. side and in the 
Punjab side, people are far far ahead in the 
field of irrigation. A flood control board has 
been formed for the Brahmaputra but we are 
very much lagging behind in irrigation in the 
North-Eastern region. Therefore, proper 
steps should be taken at the national level to 
improve the situation in the North-Eastern 
region so that we can achieve self-
sufficiency at least in the matter of food 
which will be a good sign for the country. 

With these few words, Sir,—I will not take 
a single minute more—I resume my seat. 

PROF. RAMLAL PARIKH (Gujarat) : 
Mr. Deputy Chairman, Sir, I am very happy 
to have this opportunity of participating in 
the debate to examine the working of one of 
our most vital ministries whose working has 
a bearing on the future of millions of our 
rural population. 

Sir, as we all know, the rural population 
still constitutes the backbone of our society, 
of our economy, of our political system. We 
all know that 71.2 per cent of the population 
still sustains, anyhow, on agriculture. 
Therefore, the Ministry of Agriculture has a 
great responsibility to discharge, a great 
expectation to fulfil and a great obligation to 
meet. 

[The    Vice-Chairman      (Shri      Lokanath 
Misra) in the Chair]. 

Among the several activities which the 
Ministry of Agriculture is undertaking one 
important area of its operation is rural 
development to which, I think, we should 
now pay greater and greater attention. There 
was a time when we thought that mere 
increase in agricultural production will solve 
all our problems of poverty, but that is not 
coming true. There was a time when we 
thought that mere extension of    new 
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[Prof. Ramlal Parikh] technology to 
agriculture will solve all our problems of ihe 
regeneration of rural society but it has not 
come to be true. There was Sir, a time when 
we thought that by having some big projects 
in some rural areas and by some physical 
development of villages we will solve a 
number of our fundamental problems but it 
has not come to be true. I therefore want to 
plead with the Agriculture Ministry that it is 
time when they give topmost priority to the 
rural development programme because 
agriculture in this country is not just a 
productive machine. It is a way of life, it is 
integrated, it is inseparable from all aspects 
of life. Therefore, considering agricultural as 
a mere production mechanism will not help 
the development of our rural society. 

As you know, Sir, the problem of poverty 
is, in fact rising and several hon. Members 
brought out the point that the number of 
persons below the poverty line are 
increasing. We cannot hope to solve this 
grave problem unless we have a very 
powerful, very effective countrywide rural 
development programme with active and 
massive involvement of the people. 

Now our experience of the past, parti-
cularly of the community development pro-
jects has given ample evidence that a ready-
made dish given to the rural people docs not 
work. A programme merely launched, run 
and managed by bureaucracy or by officers 
will not be successful. We must learn a 
lesson from how the community 
development programme has failed. It is 
admitted beyond doubt. The Report of the 
Ministry itself admits that there is no 
involvement of the people. This was re-
vealed in the Conference of the State 
Ministers for Agriculture. The Report itself 
says:— 

"The Conference also reviewed the 
existing programmes in the area of rural 
development and felt that the element of 
peoples' involvement which characterised 
the execution of rural development 
programmes in early 50"s and later 
periods appears to have been lately 
petered out and as such needs re-emp' 
hasis." 

This is an important point. 1 am glad the 
Ministry has admitted it. But I am rather 
surprised that this is not carried further by 
suggesting effective measures that would 
remove this very serious gap between the 
people and the administration, we have been 
experiencing so far. Now, Sir, in the 
question of rural development we have also 
received a paper from Mr. Subramaniam our 
Finance Minister, i.e. 'A Strategy for 
Integrated Rural Development", It is good 
that Mr. Subramaniam, being the Finance 
Minister, has presented this paper which 
would mean that the Agriculture Ministry 
will not have any difficulty in securing 
financial means for implementing a new 
effective and nation-wide programme of 
rural development. Sir, if we take integrated 
rural development as our goal for which I 
think the Agriculture Ministry is primarily 
responsible, there are three or four areas on 
which the Ministry should concentrate all its 
energies and resources. 

The most important part is employment. The 
report of the Ministry     gives a very 
saddening picture on the implementation of 
even small number of 15 projects of rural 
employment   undertaken  as  pilot   projects, 
the Report itself says that in most cases the 
State Governments have not used the 
resources  allocated.  There     were  unspent 
balances at the end of every year which were   
allowed   to   be     carried     over   and some 
times more than 50 per cent of the resources 
were  not used. This  shows  how scanlly, and 
in what lukewarm manner this programme is 
being    attended to.  I  think it istim when we 
will  all have to accept if   we   are   thinking   
to   take  our   country further and if we are 
thinking really and genuinely, meaning to 
improve the lot of our rural poor, we will 
have to establish a law that every ablebodied 
man, if one needed work, will get the work.    
It is in this     field     of     integrated     rural  
development    programme,    the    Ministry    
of Agriculture will have     to  take necessary 
steps. When we need 5000 rural employ-I 
ment  projects,   even   15  projects  are  not I 
able to use the allocated money. So, this j is  
an important  area     which     Mahatma 
Gandhi all along emphasized in his ideas 
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of gram swarajaya, in the idea of village 
reliance. Therefore, I would plead with the 
hon. Minister to give very high priority to 
this programme. 

The second priority that we should give is 
to literacy in. the rural development pro-
gramme. The number of illiterates is rising 
in the country. We have more than 50 per 
cent of the worlds' illiterate population. 
When 1 say literacy, 1 mean functional lite-
racy. This is also a great responsibility. 
Then, Sir, in the same way the question of 
public health also has to be attended to. So, 
along with agriculture the Ministry of 
Agriculture should attend to these aspects 
with great vigour, with greater intensity and 
with great priority. 

Now, I wish to say something about 
agricultural education. .It has not been given 
adequate importance. We have 21 
agricultural universities, but we have impart-
ed education which does not lead the young 
people coming out from there to farms. Our 
friend Shri Sultan Singh brought out that 
point very effectively. They train them only 
to become white-collar officers. If our 
agricultural universities are also going to 
produce white-collar young persons in large 
numbers, I do not think we will ever be able 
bridge the gap between the poor people and 
others in the rural society. Therefore, we 
must effect a very serious change here. 

The second point is about the Krishi 
Vigyan Kendras. 

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : You will to wind up now. 

PROF. RAMLAL PARIKH : I need a 
little more time to complete this point. The 
Krishi Vigyan Kandra scheme has been 
under consideration for the last two or three 
years. I hope it is going to be operated this 
year. It took nearly three years to finalise it. 
And this scheme is going to be implemented 
only in 18 kendras in the whole of the 
country, whereas we need hundreds of such 
kendras to provide services to our farmers, to 
advise them  on 

how to use the scare commodities to, advise 
them about the proper crop planning in a 
simple and an unsophisticated manner. This 
Krishi Vigyan Kcndra scheme has not gone 
much ahead, and I am really sorry that only 
18 kendras are going to be sanctioned. 

In the same way, the question of affores-
tation is very important. Our forest are being 
cut off very fast—more than 50 per cent of 
our forests are being exit off. What are we 
going to do about it ? We have the lesser 
land under forests. 

Then, coming to the question of land dis 
tribution      .......(Time hell rings).    I  will 
be dealing with only two points. 1 know that 
10 minutes are over. But I will not take more 
than two minutes. On the question of land 
distribution, the land ceiling laws should be 
enforced strictly. But that is only one aspect 
of it. The second aspect is that there is a 
large area of fallow land, ravine land which 
must be reclaimed and the surplus land 
distributed without delay. 

Then there is the question of inter-State 
water disputes which are still going on. It has 
not been accepted as a national 
responsibility. We have just heard about the 
dispute between the Punjab and Haryana. 
Then there is the Narmada water dispute 
which has been going on for years and years. 
I hope the tribunal will give its award soon 
and the Ministry will make preparations to 
implement it, because after the tribunal has 
given the award, there are a large number of 
preparations to be undertaken. 

Sir, the position in respect of irrigation is 
also not good. It is estimated that 61 million 
hectares of land potential has yet to be 
irrigated and it will take three decades, or 
even more. At this rate, we will not be able 
to solve our water problem. We should, 
therefore, insist on inter-State authorities 
being set up at every point, at Bhakra Dam as 
well as the Narmada water scheme that is 
coming up. 

Lastly, Sir, I do not understand this sugar  
levy  price     which     is  being kept 
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[Prof. Ramlal Parikh]. different from State to 
State. In Gujarat, where is sugar is produced 
through cooperative endeavour, an economic 
price is being denied. We have not been able to 
understand this discrimination. 

With these words, I conclude and I hope the 
Ministry will consider some of the suggestions 
made. 

Thank you, Sir. 4 P.M. 

 
"The Central Government shall constitute a 

Board to be called the Bhakra Management 
Board for the administration, Maintenance 
and operation of the following works, namely 
:—" 

Every other work has  been transferred to the 
Bhakra Management Board except 

that dealing with the distribution of water 
under (c) which is :— 

"the   irrigation   headworks   at  Rupar, 
Harike and Ferozepur." 
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irrigation projects, expenditure on which is 
debited to "98—Capital Outlay on Multi-
purpose River Valley Schemes" and "99— 
Capital Outlay on Irrigation, Navigation and 
Embankment Work (CommerciaJ)", is 
estimated to be of the order of Rs. 3,500 crores 
at the end of 1973-74. State-wise details of 
cumulative capital outlay on major and medium 
irrigation projects at the end of 1971-72 and as 
estimated at the end of 1973-74, are furnished 
in the schedule given in the Report of the 
Finance Commission of 1973. The bulk of this 
investment has been made since the 
commencement of planning in the country. The 
outlays on irrigation projects would account for 
approximately 16 per cent of the aggregate 
outlays of the State Plan by the end of 1972-73. 
The era of planning which has witnessed 
phenomenal increase in investment in irrigation 
projects has, however, been unfortunately 
marked by sharp and progressive deterioration 
in the working results of irrigation projects. As 
against a marginal loss of only Rs. 58 lakhs in 
1950-51, State Governments sustained a loss of 
nearly Rs. 150 crores on major and medium 
irrigation projects in 1971-72. In that year 
except for Andhra Pradesh, Haryana and 
Punjab, no other State was able to cover even 
the working expenses from receipts by way of 
water chargs. According to the forecasts 
furnished by the  State  Governments    to  the    
Finance 
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Commission, Gujarat, Madhya Pradesh and 
Rajasthan alone would be able to meet their 
working expenses, while in all other States the 
receipts would fall short of even working 
expenses, what to talk of recovery of interest 
charges. Taking all States together the aggregate 
loss on irrigation projects including interest 
charges, as projected during the Fifth Plan period 
would be well over Rs. 1.000 crores. 

In the interest of .sound financial 

management Dr. Minlias recommended that 
the State Governments should take steps to 
imporve the returns so as to cover working 
expenses and interest charges of at least 1 per 
cent per annum on the investments in all 
major and medium irrigation projects. 
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SHRI PATTIAM RAJAN (Kerala) : Mr. 
Vice-Chairman, Sir, if is being widely 
propagated that agricultural production has 
progressed a lot after the imposition of the 
internal emergency in India. Our Minister has 
said that it has reached up to 116 million 
tonnes. But 1 cannot agree with that 
statement, because, we the people of Kerala, 
are getting four ounces of ration of rice. If it 
has improved much, I would like to ask the 
Minister: Why did you give up the allotted 
quota 7 I admit that there is a little 
improvement in agricultural production.    But   
it   is   not     because   of  the 



 

[Shri Pattiam Raj an] 

policy or planned policy of the Government 
but it is because of the good monsoon and 
the hard work of our peasants. We know that 
even after 20 years of Congress rule, we 
have not yet reached self-sufficiency 
whereas our neighbouring countries like 
China and our other socialist countries 
which were more backward than us in the 
early \ears have reached self-sufficiency. 
What is our condition ? We have been 
searching for food. We have been depending 
on the foreign imperialist countries for the  
import of food. 

What is the situation of minor irrigation ? 
There are so many irrigation projects started 
years ago but not yet finished. 

[THE VICE-CHAIRMAN (SHRI RAN-
B1R SINGH) in the Chair. 

I would like to know about the irrigation 
project in my native place which was started 
10 years back. When will it be completed ? 
The Minister should say something about it. 

Sir, I would like to know about the pro-
gress in implementing land reforms. Can the 
Minister say that the land reforms and the 
ceiling laws have been implemented in 
India? He cannot say so becausse the 
statistics are here. He has replied to a 
question in this House that only 9 lakh acres 
of land have been declared surplus and 1.2 
lakh acres of land have been distributed. You 
know that the Mahalanobis Committee said 
that more than 63 million acres of land 
would be available for distribution in 1960. 
Again, in 1971, the Dan-dekar and Raj 
Committees stated that 43 million acres of 
land would be available. Out of this 43 
million acres of land, only 9 lakh acres of 
land has ben declared as surplus. Can it be 
considered as progress? No, it cannot be. 
Moreover, it took nearly 28 years to 
distribute one lakh acres of land. How much 
time will you take to distribute 9 million 
acres of land? I think that at least 250 years  
will be necessary 

to implement these land reforms. It proves 
that you are not Heady to implement these 
land reforms. You stand for the well-being 
of the landlords and not for the poor 
peasants. It is an admitted fact that many of 
the Congressmen elected to the State 
Assemblies and Parliament are from the 
landless families of mral areas. That is why 
you are not ready to implement these land 
reforms in India. Moreover, it is interesting 
to note that out of 1 lakh acres of land that 
has been distributed, nearly 42,000 acres of 
land were distributed by the Janata Front 
Ministry of Gujarat. In my own State, when 
the United Ministry under the leadership of 
Comrade E.M.S. Namboodripad passed the 
progressive Land Reforms Act the Congress 
Party, with the help of the reactionaries, 
finished that Ministry and came to power. 

They did not implement the land reforms 
there. The peasants and agricultural workers 
waged a prolonged struggle and they 
pointed out nearly three lakh acres of 
surplus land. But the Government has done 
nothing to declare that land as surplus. 
Many of the landlords with the help of this 
Government have transferred their lands as 
benami lands. Moreover, some landlords 
transferred their lands in the name of their 
house dogs and animals to overcome the 
land reforms. And it is a wonderful thing 
that the Central Government is coming 
forward with a Bill to legalise these benami 
transfers. In West Bengal, during the time 
of the United Front Ministry, peasants were 
able to occupy six lakh acres of land but 
now, with the help of the present 
Government, the landlords are trying to 
reoccupy these lands. It is a pitiable thing. 
This is the real approach of the ruling party 
towards land reforms. Sir, another 
important thing I would like to point out . . 
.] 

THE VICE-CHAIRMAN (SHRI RAN-
BIR SINGH) : Please wind up now. 

AN HON. MEMBER : Thfe is his 
maiden speech. Please give him some more 
time. 
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SHRI PATTIAM RAJ AN : Another 
important thing I would like to point out is 
the steep fall in the prices of agricultural 
products, specially the commercial crops. 
The prices of various varieties of cotton 
have fallen. Tobacco peasants are facing the 
same crisis. In the case of Jute, the 
Government has fixed a minimum price of 
Rs. 135 per quintal but the prices have fallen 
below Rs. 100. The price of groundnuts has 
fallen by more than 50 per cent. The prices 
of coconut in Kerala have fallen from Rs. 
1300 per thousand to Rs. 650 per thousand 
this year. When the prices of commercial 
crops are falling, the prices of inputs like 
electricity, fertilizers and irrigation charges 
have gone up. The prices of industrial 
articles which the producers require remain 
more or less the same as before. If you are 
not going to take adequate steps to save the 
peasantry from ruination, the net result will 
be shortage of  production  and  scarcity. 

Lastly, Sir, what is the condition of the 
agricultural worker? I find from a report in 
the Press from West Bengal that the average 
income of an agricultural worker is 37 paise 
per day. Really they are underemployed. 
Some State Governments declared the 
minimum wages. In Kerala, the minimum 
wage declared by the Government is less 
than that of the existing wages which the 
agricultural workers gained over the years. 
Sir, I would like to mention one important 
point. The Aralam farm is a State-owned 
farm. In that farm, the minimum wages are 
not being given. I would like to point out 
that there is no machinery to implement the 
minimum wages even though that minimum 
wage is not sufficient for a worker. 
Therefore, I would request the Government 
to do the needful lo ensure even the 
minimum wages to the poor agricultural 
labourers if you have a little bit of kindness 
towards the agricultural   workers.   Thank  
you,   Sir. 

SHRI NABIN CHANDRA BURAGO-
HAiN (Assam) : Honourable Vice-
Chairman, I stand to congratulate the Agri-
culture Ministry for raising the position of 
India from the status of food deficit to 

food self-reliance. Really, it is a very happy 
occasion to express my thanks to the 
Agriculture Ministry. Not only has the 
Agriculture Ministry managed to raise the 
production, the present policy of the 
Government has made us to believe that India 
can export food in a few years. Really, it is a 
very heartening thought and idea. The 
Agriculture Ministry deserves congratulations 
as it has not only managed to produce more 
but it has ensured future production of the 
country by amicable settlement of the long-
standing river disputes. My friend has just 
expressed that this happy event of agricultural 
production in India is not due to the initiative 
taken by the Ministry of Agriculture. He 
wants to say that it is due to monsoon. But I 
want to lay emphasis on the fact that it is due 
to emergency, the 20-point programme and 
the initiative taken by the Ministry of 
Agriculture. We do not like this kind of 
passimism. This passimism has done enough 
harm to the country. So, I request my friend to 
put a halt to such passimism being spread in 
the country. 

Another serious allegation has been made, 
Sir, that Congress MPs. are not sincere about 
land reforms. But I would like to remind my 
honourable colleagues that during the last 
fortnight, throughout the length and breadth 
of the country, the Congress MPs. underook 
pacta yatras for bringing abut land reforms. 
On no occasion did any public man make this 
allegation. I request my friend to withdraw 
this serious charge. I throw down my gauntlet 
as a challenge. He is to prove his allegation. I 
say that it is totally false and is  not   based  
on  truth. 

1 thank the Ministry for its decision to 
establish an agricultural research complex in 
the eastern region. My friend Mr. Singh from 
Manipur said that the system of jhum 
cultivation has done enough harm in the 
north-eastern region. I hope this research 
institute will take initiative to persuade the 
tribal people to take to stabilised cultivation in 
place of jhum cultivation. This jhum system of 
cultivation has not only done enough harm to 
the forest wealth but it is 
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momentum to the floods in the valley. This 
research centre should take the initiative to 
make a study and put a stop to jhum system 
of cultivation among the tribal   people. 

Sir. Assam has shown progress in matters 
of land reform and procurement of paddy. It 
has exceeded the target of procurement  
fixed  earlier. 

The Brahmaputra has been posing the 
worst obstacle in the progress of the State in 
the matter of agricultural production. The 
floods in the State of Assam are an annual 
feature. The average annual loss in Assam 
due to floods from 1952 to 1974 is  Rs.   
168 crores. 

Therefore, the total loss during these years 
comes to Rs. 3,696 crores. The year 1975 has 
been a lloodless year. Even then, the 
dwamage came to Rs. 120 crores. In spite of 
all this havoc caused by the Brahmaputra, 
the country should regard this mighty river 
as one of the greatest boons to the country. 
The vast resources of the Brahmaputra and 
its large number of tributaries cater to the 
power needs of the whole eastern region of 
India. According to Dr. K. L. Rao. Rs. 500 
crores are needed to bring about effective 
control of the Brahmaputra. When you 
compare this with the damage caused by the 
floods, which I have already mentioned, you 
could see that it is worth spending. Dr. K. L. 
Rao opined that control of the Brahmaputra 
meant control of its tributaries. 1 am happy 
to say that the Central Government is taking 
effective steps in this direction. The Kopili 
hydel project was inaugurated by the Prime 
Minister on the 25th April. This was 
regarded as a red-letter day in the history of 
North-Eastern Region in respect of flood 
control, agricultural production and so on. 
Apart from producing energy, this project 
would provide water for irrigation purposes 
and help in flood control. There is another 
hydel poject in Arunachal Pradesh known as 
Kameng project. This should also be 
expedited. Apart from meeting the energy 
requirements, this 

would help in the control of floods in 
Assam. The control of the Brahmaputra 
floods is beyond the means of Assam Gov-
ernment. Money is not the only factor. There 
has to be effective co-ordination between all 
the States through which the Brahmaputra 
and its tributaries flow. Therefore, the 
Central Government should take an active 
part in this. I would request the Central 
Government, with all the humility at my 
command, to take it up as a national   duly   
and   lake  steps  accordingly. 

Thanks. 

SHRI   KHURSHED     ALAM       KHAN 
(Delhi):   Mr.  Vice-Chairman, Sir, in fact, 
everything   that   hajs  to  be  stated  has  al-
ready been stated and  there is not much left 
for me to mention.  However, T would like to 
mention that some of the Opposition 
Members  have  said  things  which   contain-
ed  much of pathos,  but, no substance  at all.  
Sir,  nearly  70 per cent of our people are  
dependent  on    agriculture  and     allied 
sectors for their living. They    account  for 
about 47 per cent of the national income. No  
doubt,  the  weather gods  have helped in  the   
spectacular   increase   in   production. But  
surely, credit  should  also be  given  to the  
millions  of  our     farmers     who  have 
struggled   hard   for   years   and      years   
to feed us all. Sometimes, they have even 
gone without two square meals. Therefore, 
they deserve  our  gratitude.   Sir,   we   know  
that the  target of  114 million  tonnes of 
food-grains in likely to be    exceeded.  But 
the situation should not lead us to a sense of 
complacency. We     have to    continue our 
efforts.   I   would      say   that   we   have  
just won  one  battle   and   we  have  yet to  
win many more. Our economy is based on 
agriculture. Obviously, in view of the 
vagaries of nature and uncertainties of 
weather, the irrigation  facilities  and  
systems  Should   be strengthened.  Of the  
net  area under cultivation, only 22 per cent is 
irrigated. Under the  twenty-point     
programme,     another  5 million  hectares  
are  to be  brought  under irrigation.  Thus,   
it  could  be  seen  that  it is  an enormous 
task and  we have to take it  seriously. 
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I will be stressing the obvious in high-
lighting the importance of declaring flowing 
water as national wealth. Now, many States 
will not take this idea very kindly and, 
therefore, we have to be rather firm in our 
approach to such problems. Sometimes it is 
necessary to depend on negotiation and 
mediation but, failing both, reference to 
arbitration should be there : this should be our 
approach and [his should be our policy. 

Sir, we have also to consider the matter of 
many rivers, particularly in Bihar and U.P. 
which cause havoc and devastation during 
floods year after year. Something must be 
done about it and we cannot allow them to 
remain rivers of sorrow and devastation for 
ever. This is an important matter which should 
receive the special   attention   of   the   
Ministry. 

Sir, the 20-point economic programme is 
really changing the face of rural India and a 
silent transformation is taking place. Land has 
been allotted to eligible persons and 
liquidation of rural indebtedness is a welcome 
step. People who had suffered for endless 
time are now seeing the rays of hope but still 
we have to go far and do much more and, 
therefore, efforts have to be continued. No 
doubt, in some Stales the process of 
consolidation of holdings has been completed 
but in some States like U.P. this has not been 
completed. The patwari still continues to be 
the most powerful person in the rural areas 
and something should  be done about  it. 

By and large, it is felt that minimum 
support price and procurement price have 
done a world of good to the farmers, but we 
have to cut across the unrealistic approach. 
There must be a definite relevance with the 
price of inputs and the general price level 
obtaining in the country while fixing the 
procurement  price. 

Sir, another thing to which I would like to 
draw the special attention of the Minister is 
the Food Corporation of India which 
operates as the sole agency of the Central 
Government    for     procurement,     import. 

storage, distribution and sale of foodgrains. 
It also handles fertilisers at the ports. Its 
operations are enormous but it is necessary 
to have a close look at its operations and 
working. It is very necessary to streamline 
its working so that it adds to its better and 
improved working. We find that storage in 
the godowns of the Food Corporation 
always results in damage to the foodgrains 
and, therefore, we have to make an 
assessment as to how much grain the rats 
eat away during storage in the godowns of 
the Food Corporation of India. Similarly, the 
Central Warehousing Corporation which is 
responsible for providing godowns and 
warehouses has not added to its reputation 
and something has to be done  improve  its  
working also. 

Sir, for the supply of quality seeds, the 
National Seeds Corporation and the State 
Farms Corporation are responsible. No 
doubt, the Seeds Act of 1966 ensures sale of 
seeds with assured germination and genetic 
purity, but the dissatisfaction of the farmers 
regarding seed supply is a well-known fact. I 
would not go into the details but something 
must be done about this also. 

Sir. the role of the Agro-Industries Coi-
porations is so vital that it does not need any 
elucidation.    Agro-Industries    Corporations 
have been set up in several States. No doubt, 
these are State sector corporations  but, 
surely  the  Central   Government has 
financial interest in these corporations. These 
Agro  Corporations   which   were  set up   for 
certain   objectives   have   failed   to achieve 
those objectives and it appears that \ 
everything is not all right with them.    For 
instance,   the   Agio   Corporation   of   U.P. 
has been in the news for some time in the 
past.    So we have to look into the working of 
these  Corporations  and  see  that  they really 
discharge   the   function     and     they really 
achive  the  objective  for  which they were 
set up. 

Sir, there has been long and overdue 
uncertainty regarding the Government's 
policy about sugar industry. This situation 
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good for the industry itself nor for the farmer, 
nor for the consumer and nor for a large 
number of workers who are working in the 
sugar factories. I suppose it is not necessary 
for the Government to take over only sick 
mills or sick factories. This has not been a 
very wise policy and not a good policy in the 
past. Why should not the Government take 
over those mills or factories when they are 
running in profit? Otherwise, this uncertainly 
will make the factory owners to run them to 
destruction and what eventually we will 
inherit will be junk only. Sir, the shortfall in 
sugar output this year is likely to be of ihe 
order of three to four lakh tonnes. No doubt 
there may be certain other reason but this is 
one of the reasons that there is uncertainty and 
the sugar barons are not taking interest in 
more pro- ] duction of sugar. 

Sir. 1 would like to mention specially tha 
U.P. is the main potato production area. 
Unfortunately, this has been neglected for a 
very long lime and only one district of U.P., 
namely Farrukhabad for instance where about 
5 lakh farmers are engaged in producing 
potatoes. They need about hundred wagons for 
loading potatoes in the season. Besides, there 
is an immediate need for setting up a potato 
starch factory in Farrukhabad District because 
there is a lot of demand by the textile industry 
for potato starch, and Farrukhabad should be 
the place where this factory can be set up. A 
number of suggestions have already been 
received by the Ministry but we are not told as 
to what is the decision of the Ministry about it. 

Sir, corp insurance has yet to be introduced 
even on an experimental basis. This is an 
essential requirement and it is hoped that this 
will not remain a promised land for a long 
time. 

Sir, forests in India occupy an area of about 
746 lakh hectares and account for about 42.7 
per cent of the total geographical area. 
Comparatively this is rather low  percentage.  
We should  explore  ways 

and means to increase our forest wealth 
Perhaps begasse could be used for pape 
manufacturing and forests could be savet to a 
certain extent. 

Sir, now nearer home, I find in Delh that if 
there is shortage of electricity there are 
complaints from the Members of Parliament 
of Assam or other States. If there is shortage 
of water there are complaints from the 
Members living in Srinagar or in Trivandrum. 
If there is    shortage of any other thing there 
is a complaint, but when we ask for more 
water for drinking purposes, it is denied to us. 
I would like to mention that we have the Agra 
Canal in the  Delhi  Union Territory  but not 
even an inch of Delhi territory is irrigated by 
this canal. We have hardly about hundred 
tubewells in the Union Territory of Delhi and 
there  are more than 200  villages in I Delhi. 
That means, about half a tubewell irrigates 
one Delhi     village. Hundreds of acres  of 
land  in Delhi  have  been  taken over by the 
DDA and other agencies and this land is lying 
vacant for years and years.  Why  is  this  land 
not  utilised  for producing   more   grains  till 
it   is  required for development  or  for 
construction  purposes? The traditional  'lal 
dora' problem in Delhi, you know it better, is 
a matter which should received special 
attention as the population of our villages is 
increasing but they cannot expand    because 
this 'lal dora' problem is there. 

Sir, there is no more land available in 
Delhi for expansion of urban areas. 
Therefore, it is high time that we finally 
demarcate that no urban expansion will take 
place beyond a certain limit in the Union 
Territory of Delhi, so that some land is left 
for agricultural purposes, v.hich is  so  very 
essential. 

Thank you, Sir. 

SHRI  U.   K.   LAKSHMANA   GOWDA 
(Karnataka) : Mr. Vice-Chairman. Sir, I 
find there is hardly enough time for me to 
say all that I want to say with regard to the 
report of the Ministry of Agriculture and 
Irrigation.    J   will  confine  myself 



 

to making some concrete suggestions with 
regard to certain things which I have in 
mind. 

Sir, no doubt it is true that the climatic 
conditions have been quite favourable; and it 
has helped us to expect a big production in 
the year 1975-76. Certainly, I am not going 
to say that the Ministry has not done its 
work. The Ministry has done a commendable 
amount of work with regard to the price 
structure of fertilizers, production of 
fertilizers, pesticides and in general 
development of agriculture in the recent past. 
And also I should personally congratulate 
Mr. Jagjivan Ram on having settled some of 
the outstanding disputes on irrigation waters 
of different States, though I am still unhappy 
that he has not been able to settle the dispute 
between my State, Karnataka, and Madras 
about the Cauvery waters, but let me hope 
that it will also be settled. 

Sir, with regard to the agricultural pro-
duction, we should not be very complacent 
about it. No doubt, we expect foodgrain 
production to 114 million tonnes, or a little 
more, this time, and we are also procuring 
13—15 million tonnes for buffer stocks. But 
a few years ago, when we reached the 
production of 108 million tonnes, everybody 
talked about the green revolution and 
immediately said that in a couple of years we 
would be exporting foodgrains. But we know 
what happened in an arid country like this. 
After two years of drought, we fell down to a 
level of 97 million tonnes of food production 
and we had to resort to large imports. I 
certainly hope that such a situation will not 
arise, but we should keep a vigilant eye on 
this. 

Sir, I would now go over to certain con-
crete matters. With regard to fertilizers, we 
know that the position has considerably 
eased and the prices have come down, but I 
would like to suggest that more attention 
should be paid to the production of complex 
fertilizers rather than to apply individual 
straight fertilizers.    I say this be- 

cause apart from the question ot maintaining 
purity and avoiding the adulteration involved, 
it will also make it easier for application in 
time. The complex fertilisers can be applied 
both in commercial as well as general 
agriculture. More attention should be paid to 
production of complex fertilisers like Suphala 
and others. Then the prices of these complex 
fertilizers should also be considerably 
brought down so that the farmers and the 
commercial crop growers will make use of 
them rather than resort to straight fertilizers. 
There are also certain difficulties with regard 
to the supply of straight fertilizers. When 
Nitrogen is available. Potash will not be 
available or Phosphate will not be available. 
Sometimes it happens because of the paucity 
of requirement. So only one type of fertilizer, 
either nitrogenous or phosphatic, should be 
utilized. It will be conducive to the proper 
development of the plants. I would commend 
and urge upon the Minister that more 
attention should be paid to the production of 
complex fertilizers. With regard to pesticides, 

we   now   find   that   there   are   
a 5 P.M.    large number of different brands 

of pesticides starting from folidol 
and parathon and hexochloride compounds. 
For a country like ours where a large number 
of farmers are illiterate, it is better to 
standardise all these types of pesticides 
rather than allowing in the market hundreds 
of different types and patents of pesticides 
coming from different companies, so that 
they do not confuse the farmers with regard 
to their application. 

With regard to price fixation, I have to say 
that in spite of so many years of efforts, the 
Agricultural Prices Commission has not 
been able to have any particular gauging of 
the cost of production. It has been voiced by 
so many people in this House and in the 
other House ; many agriculturists and people 
who have some practical knowledge of 
agriculture have been voicing about this. I 
would like special attention to be paid to this 
aspect. Like the Tariff Commission study, 
we should    have some    other study    of 
the 
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different areas and should come to a definite 
figure with regard to the cost of production. 
Then only will we be able to Set over this 
difficulty of having a discussion about it 
every year and of voicing about the cost of 
production. If we have a sliding scale based 
on the cost of production of several years, 
each year leaving out the last year and adding 
on the next year as it has been done in the 
case of many commercial crops, it would go 
a long way in helping us get over this diffi-
culty and would assure a fair return to the 
grower. Here again, if you go through the 
consumer whole sale price index, you will 
find that some foodgrains and some of the 
commercial crops which have an agricultural 
base have considerably come down in prices 
within the last few month. But it has not been 
so—and I join my friends in supporting their 
plea— in the case of the inputs available to 
the agriculturists, and a proper study with 
regard to this aspect has to be made. 

With regard to the speedy implementation 
of the land reforms, I have my own views on 
that. I feel that a very low ceiling is not 
conducive to the proper development of 
agriculture and to production. However, a 
decision has been taken; certain standards 
have been maintained. But every now and 
then, certain State Governments, with the 
idea that they are not able to get surplus land, 
are thinking in terms of reducing the ceiling. 
There should be some limit to this. 1 heard 
about one State—I do not know whether it is 
a fact or not— Because they do not have 
surplus land, they have been thinking in 
terms of reducing the standards acre. If that 
happens, it will only create insecurity in the 
minds of the farmers and it will not be 
conducive to the development of the rural 
areas. Ours is a country where 70 to 80 per 
cent of the people live on agriculture and pro-
duce 114 million tonnes of foodgrains which 
would be sufficient only to meet our internal 
demand. Then how is it that countries like the 
USA with only 6 per cent of the population 
depending on 

agriculture have been able to produce food-
grains not only sufficient for themselves but 
are also able to supply to so many other 
countries in the world including th-
Communist countries ? This is one point. 
And also if we say that we can provide 
employment opportunities to the people by 
providing them with one or two acres of 
land, I do not think that it is a proper policy. 
My view is that in agricultural areas where 
there is a surplus population and where the 
fargmenlation of land has already taken 
place, there should be no further 
fragmentation there and the surplus 
population should be siphoned off to some 
other vacation, rural industries and so on. I 
was rather amazed to hear the hon. Member 
from CPI saying that 35 per cent of the land 
is owned by people who are left with one 
acre and 45 per cent of the land is owned by 
people having 10 acres. Are we going to 
solve the problem by taking something out of 
those 10 acres from those 45 per cent of 
people and providing them to the 35 per cent 
of people and making them 2-acre holders 
which according to me are substandard or 
uneconomic holdings ? 

SHRI   HAMID     AL1     SCHAMNAD : 
(Kerala) : Why  not    collective  farming 7 

SHRI U. K. LAKSHMANA GOWDA : I 
will come to that. 

So much as been talked about the con-
solidation of holdings. I have read a chapter 
about the consolidation of holdings. But in 
practical effect, what result has come out of 
it, I cannot say. It is only on paper. My friend 
has been talking about co-operative farming. 
Co-operative farming experiments have been 
done in this country. I do not know, I want to 
hear from the hon. Minister, Mr. Shinde, to 
what extent that has been successful. If that is 
successful, I will be the first person to 
support it. I do not want to go on 
philosophising on this matter, I am an 
agriculturist myself. I was a large landholder 
and a major portion of my land has been 
distributed; the tenants ha/e become owners 
and I hold only the ceiling 
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acreage of land. I am trying to Jo my 
cultivation on that. And even to-day if you 
talk of rich peasants and large holders' where 
are they ? After the implementation, 
successful implementation of the Act, whe-
ther it is to-day or tomorrow or two years 
hence, where will be the large holders ? My 
point is that everything has n> be done for 
the consolidation of holdings and for 
providing sufficient impetus not only by way 
of providing inputs but also by way of 
organising proper research, extension and 
development services. It has been done in the 
case of some of the commercial crops. You 
carry to them the fruits of research and 
extension. Let it spread. And you have your 
own development wing for providing them 
with inputs and you consolidate the holdings 
of these one-acre and half-acre people. Let 
them produce more. Then while distributing 
the surplus land, another difficulty comes in. 
Now priorities have been laid down as to 
how the surplus land is to be distributed. If 
there is a three-acre uneconomic holding, 
while distributing surplus land you are not 
going to give another one acre to him to 
make it four acres and more economic. You 
are going to provide it to a person who has 
no land at all. You give him half an acre of 
land. The three-acre man continues to be 
uneconomic and you create another more 
uneconomic holding by giving half an acre or 
one acre. 

THE VICE-CHAIRMAN (SHRI  RAN-
B1R  SINGH) : Please  try to finish. 

SHRI   HAMID     ALI    SCHAMNAD : 
What is the national  economic holding ? 

SHRI U. K. LAKSHMANA GOWDA: 
There is no national economic holding. If 
you decide on 10 standard acres, then you 
stick to it. According to me, a landholder 
must be in a position to go up to 10 standard 
acres. It is only then that he can provide. a 
decent living for himself, educate his 
children and make them decent citizens 
comparable to the people in the urban areas. 
You calculate the annual income of the class 
III or class IV urban employee and the 
annual income of a farmer holding two acres. 
I would like my friend, Mr. Vice-Chairman, 
to give me his views 

with regard to this. He himself knows what 
an uneconomic holder a two-acre man is. I 
do not want to go on discussing this. 

Sir, 1 want to say something about the 
dairy farming I fail to understand what ihe 
policy of the Government is with regard to 
dairy farming, because in many of these 
ceil ing laws, you have not provided any-
thing for them. If a person has to do dairy 
farming, he is unable to get anything more 
than your 10 standard acres. He has to be 
within the ceiling and at the same time, he 
has to do dairy farming. What is the dairy 
farming that he can do ? He can have two 
cows or one cow. Is that dairy farming ? This 
way you are not going to have even a 
medium-sized dairy farm. Now in the Urban 
Land Ceiling Act, my friend, Mr. 
Raghuramaiah, has said that in the 'urban 
agglomeration' or 'conglomeration' or 
whatever it is, "agriculture" does not include 
dairy farming. If in an area near a city a 
person has got about 25 cows or 10 or 15 
cows and he wants to have a medium-sized 
dairy farm, he does not get any exemption in 
respect of land. What is the policy ? And one 
State Minister, I remember, once said "One 
man, one cow". Is this the way we are going 
to solve the problem ? I would like to have 
some definite policy on that For a small-scale 
dairy or a medium-scale dairy, some 
exemptions in respect of land— grazing land 
and so on—have to be given based on a 
calculation to be made by the technical 
persons. Otherwise, it won't help. What will 
happen is, the country will be replete with 
uneconomic cows. We find, to our grant and 
utter disappointment, that it is in the beef-
eating countries that you are getting higher 
per capita milk and not here. I would go to 
the extent of suggesting that instead of cow 
protection, we must encourage beef eating so 
that a good percentage of the uneconomic 
cows are removed and you get decent cows, 
well looked after, which can provide more 
milk per capita, rather than having "go 
sadans" where nobody looks after the cows, 
where they become old and die a miserable 
death. 
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That is not my line of thinking {Time bell 
rings). Sir, I am only making useful 
suggestions. 

I would like to add a word in support of what 
my Haryana friends have said with egard to 
their water problems with Punjab. My friend 
Choudhury Sultan Singh and the Vice-
Chairman also mentioned it. I cannot 
understand why the Government goes on 
delaying the implementation of Bhakra 
Management Board and provision of irrigation 
headworks at Harika and Ferozepur which has 
been accepted by them. I suggest that this 
should lie given effect to. With three important 
Choudhu-ries sitting in the House—Choudhury 
Kan-bir Singh, Choudhury Sultan Singh and 
Choudhury Bansi Lai—I am sure they will get 
it done. Still I lend my support to their demand. 
Let me hope that it will be implemented early. 

THE VICE-CHAIRMAN (SHRI RAN-BIR 
SINGH) : I think I will have to call the next 
speaker. 

SHRI V. K. LAKSHMANA GOWDA : 
These are some of the points I wanted to 
mention. As a practical agriculturist, I have 
some more points. Since there is not enough 
time let me sit down. I congratulate the 
Ministry for all that they have done and let me 
hope they will continue to put in their best 
efforts so that this country will become self-
sufficient in food and also increase commercial 
crops export by which we can earn more 
foreign exchange for the country. 
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SHRI HAMID AH SCHAMNAD : Mr. 
Vice-Chairman, Sir, it is true that the Agri-
culture Ministry being headed by an ex-
perienced Minister like Shri Jagjivan Ram, 
one of the senior-most members of the 
Cabinet, and also experienced and learned 
members like Mr. Shindc and Irrigation being 
headed by Shri Shah Nawaz Khan Sahib and 
others, they are doing their level best to 
improve the agricultural sector. But, at the 
same time, Sir, I must definitely say that they 
have not yet succeeded to bring the 
agricultural sector to the level of the industrial 
sector. Even today, the industrial sector stands 
in a better position and the agricultural sector 
does not get the same place. The honourable 
Finance Minister in his Budget speech said 
that the gap between the credit facilities that 
are available and the credit that is needed to-
day, is very wide. He said that it is not 
possible to give that much of financial aid to 
the fanners because the need is so much and 
the gap between the need and the availability 
is so wide that it cannot be narrowed down. I 
would appeal to the Government and Shri 
Jagjivan Ram, who is the senior-most member 
of the Cabinet, to find out resources and find 
out finances to help the farmers and see that 
credit facilities ar© provided to the needy 
farmers in the country. That is most 
important. There is no question of saying here 
and there : "We have started rural banks ; we 
have provided these facilities; the interest rate 
has been reduced in the nationalised 

banks." If you see the statistics about the 
percentage of farmers who get these credit 
facilities, you would find that not even one 
per cent of the fanners ard able to get the 
credit facilities. Even the one per cent of the 
fanners who get these facilities belong to the 
higher level, those who are having ten acres 
of land, or planters like rubber planters, 
coffee planters. They are able to get money. 
But what I am referring to is the real farmer 
of the land, who goes to his farm early 
morning with his two bullocks. He does not 
have any mechanism. He gets up early 
morning at 5 A.M. and straightway goes to the 
farm with his two bullocks. Even these 
bullocks sometimes are hired bullocks. There 
are thousands of farmers in the country today 
who do not own bullocks. Even they have to 
hire bullocks from their neighbours. And I 
know of many people whose business is to 
lend bullocks, and they charge Rs. 8/- or Rs. 
10/- per day for the bullocks. You have to see 
that no fanner in the country could say that he 
does not have bullocks of his own. That is a 
shame to the country. I do not say you give 
them bulldozers; I do not say you give them 
all mechanism; but; at the same time, this is 
the primary necessity of a farmer that should 
be provided. 

Sir, I was pleading even previously that 
there should be an insurance scheme for the 
farmers as they tried in Japan. He should be 
saved from 'he risk of floods and pests. 
When the crop is destroyed by pest, the 
farmer should be compensated. An 
insurance scheme should he formulated. I 
have been pleading this for a long time. 

In regard to cattle wealth, what is the 
position today ? Is it not in a poor shape ? 
What is the policy you have to improve the 
cattle wealth of this country ? Land has not 
been provided to breed the cattle. The dairy 
farms are in a poor shape. If you go to the 
South, in Kerala and other places, you would 
see that in many villages, the cows are like 
TB patients. When the farmer is not able to 
meet the requirements of his own family, 
how can you expect him to  give food to hi; 
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[Shri Hamid Ali SchamnadO cattle, to his 
cow. This is the position. Therefore, I would 
appeal to the Government that a policy should 
be formulated to improve the cattle wealth, the 
dairy farms and poultryfarming. This would 
enable the farmers to substitute their income. 

There should be a national scheme for 
irrigation. The States are now free to formulate 
their own schemes for major and minor 
irrigation. I would appeal to the Government to 
have a national scheme for irrigation. The 
farmers should also be saved from drought and 
floods. We must have a national  policy for 
this also. 

Much has been said in regard to land reforms.    
I do not want to say anything on   this  point.     
Many  States,  particularly Kerala, are making 
progress in this matter. But in the Northern 
States, I am told people have thousands of 
acres of land. The coffee   and   rubber  
plantations   have   been exempted from the 
provisions of the ceiling laws.     A  person   
can   have   thousands   of acres under 
sugarcane, coffee or rubber. But he cannot 
have coconut and arecauut plantations. This 
disparity should be removed. I would also like 
to draw the attention of the hon. Minister to 
the demand of Kerala and other Southern 
States to constitute  a Coconut Board.    The 
Kerala Government have sent many 
representations to the Government of India.     
This   is   one  of  the matters pending with the 
Government   of India.    This  proposal  is  
now  under   the consideration of the 
Government of India. In the Coconut 
Development Council meeting  held  recently  
in  New   Delhi,   it  was agreed that the 
proposal would be favourably  considered   by   
the   Government   of India.    This matter may 
kindly  be considered.    The  Southern   
States,   particularly Karnataka,  Kerala and  
Tamil Nadu, and even  Bengal  and  Assam 
grow    coconuts. Another matter is the 
rejuvenation of unhealthy coconut plantations.   
Based on the directions of Shri B. Sivaraman, 
Member, Planning Commission,   the  State  
Government have  drawn up  a scheme for  the 
replanting   of   disease-affected   and   unpro- 

ductive coconut palms in consultation with 
the CPCRI and submitted it to the Govern-
ment of India vide their letter dated 23-12-
1975. The object of the scheme is to replant 
the disease-affected palms covering 44,800 
hectares during the remaining period of the 
Fifth Plan. The total cost of the scheme is 
Rs. 117 lakhs. This is also another matter 
pending with the Government of India. 
Another matter which is also pending with 
the Government of India is in regard to the 
Centrally sponsored scheme for raising 
cashew in the private sector. For that also 
the Government of Kerala has sent a 
proposal to the Government of India. 

THE VICE-CHAIRMAN  (SHRI RAN-
BIR SINGH)   : Please try to wind up. 

SHRI HAMID  ALI SCHAMNAD   :   1 
am just referring to an important matter,. Sir. 
These are matters pending with the 
Government of India. Kerala happens to be 
in a corner and we do not have a lobby. Had 
it been Punjab, they would have im-
mediately cleared them. 

SHRI ANNASAHEB P. SH1NDE : Why 
not Haryana ? 

SHRI HAMID ALI SCHAMNAD : There 
you are one irrespective of political parties. 
These are matters pending with the 
Government of India and I would appeal to 
clear these so that we also may come up like 
Punjab and Haryana. The Centrally 
sponsored scheme for establishing a seed 
garden for cocoa is also pending with you. 
Kindly dispose of all these matters. 

Then there is the question of establishment 
of new Fanners' Training Centres. Sir, as per 
Government of India's) letter F. No. 
8(4)/73/F.T. dated 17-8-1973 it was intimated 
that one more Farmers' Training Centre will 
be allocated for Kerala during the Fifth Plan 
period. It was also requested to point out the 
district in which it has to be located. 
Accordingly, the State Government proposed 
on 8-11-1973 that the new Centre be located 
in Quilon district 



 

THE VICE-CHAIRMAN (SHRI RAN-
BIR SINGH)   :  Please wind up. 

SHRI    HAMID ALI    SCHAMNAD  : 
So,  that  should  kindly  be  allocated  and 
necessary directions may be given. 

A scheme for the development of quality 
control of inputs and establishment of two 
Fertiliser Quality Control Laboratories was 
forwarded to the Government of India. This 
is another matter pending with the 
Government of India. I appeal to the 
Government of India to see that Kerala 
farmers are also brought on par with those 
of Punjab and Haryana. 

With these words, Sir, I conclude. 
Thank you. 

SHRI BHAIRAB CHANDRA MA-
HANTI (Orissa) : Mr. Vice-Chairman, Sir, 
agriculture cannot prosper without water, in 
other words, irrigation and irrigation, if it is 
for any purpose then it is for the purposes 
of agriculture. In other words, one is not 
complete without the other. 

It is true that this year there has been a 
bumper crop, thanks to very favourable 
weather but, along with it, we have to 
congratulate the Agriculture and Irrigation 
Ministry also because it is due to the co-
ordinated activities of the two wings of this 
Ministry that this bumper crop has been 
possible, though the major share of the 
credit is to go to the  cultivators. 

It is a fact that there has been a pro-
duction of 114 or 116 million tonnes of 
foodgrains this year. We have reasons to be 
complacent over it as this amount of 
foodgrains is sufficient for the population 
as it stands today in our country. The 
planner's job is to think about and look to 
the needs of today as also the needs of the 
future—5, 10, 15, 20, 25 years hence. 
When you take that matter into 
consideration, what is the populaion of this 
country going to be in another 25 years ? 
According to a note prepared by Dr. K. L. 
Rao, the population of this country was of 
the order of 150 millions at the begin- 

ning of this century and it is going to be 
900 millions by the end of the century. 
This size of population would require at 
least 200 million tonnes of foodgrains. This 
has to be produced in this country which 
had a production of 55 million tonnes of 
foodgrains at the middle of the centmy and 
which is now producing 105 million tonnes 
of foodgrains. 

Now, the present irrigation of the country 
depends mostly on the major, medium and 
minor irrigation projects. They are good in 
themselves. Some of them are multi-
purpose river projects which serve the 
purpose of irrigation of lakhs and lakhs 
acres of land, serve the purpose of gene-
rating electricity, as also solve the problem 
of floods. But, Sir, the bigger the projects 
the longer the gestation period. Take, for 
instance, the Hirakud project or for that 
matter wherever such other projects have 
come up, they have taken years and years to 
be completed. A talk is there and I also 
agree with it that water should be 
considered as national wealth and also there 
should be a national grid of water power in 
the country, of linking rivers, one with the 
other. As has rightly been said by the 
Agriculture Minister, certain data have to be 
collected, projects reports have to be 
prepared and then the projects have to be 
gone through. That will take a very long 
time. And by the time these things mate-
rialised I am sure it will have taken another 
15 years and by that time the population of 
the country will have reached if not 900 
millions, at least 700 to 750 millions. 
Taking that position into consideration, is 
this 114 million or 116 million tonnes of 
foodgrains enough '.' So, what I would plead 
for is that let these major, medium and 
minor irrigation works continue but along 
with it we have to take into consideration 
another factor which 1 am afraid has not 
been touched by any Member. At least I 
have not heard it, and that is this. Nature has 
been bounteous to mankind. Jt has been 
bountiful in the matter of supply of water 
too. Mother earth has enough water in her 
bowl. May [ plead with the Agriculture 
Minister that along with these major, 
medium and minor 
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irrigation projects, to take into consideration to 
have lakhs and lakhs of dugwells throughout 
the country ? I am sure that will solve our 
problem much quicker and more economically 
too. I do not know if Members are aware of this 
piece of news. It was there in the Statesman 
sometime back.    It says  : 

"What Ghana Sahu, owner of 1.5 acres of 
land in Ranganipatna, Puri district, has done 
could be had by every farmer in Orissa if, 
like him, they opt for dugwells in their fields, 
for which credit is easily available from 
commercial banks and cooperatives." 

It has said that out of only 1.5 acres of land, 
through the water that he gets from dugwells, he 
is getting an income of Rs. 1000 every month. 
This is one of the reasons why the farmers of 
Tamil Nadu are much better off than many in 
other parts of the counlry. There are about 1.1 
million dugwells in Tamil Nadu. . . (Time bell 
rings). Though there: are many olher things to 
be told, because of shortage of time, 1 would 
touch only one or two points in regard to major, 
medium and minor irrigation projects. 

THE VICE-CHAIRMAN (SHRI RAN-BIR 
SINGH) : Leave those points for future 
discussion. 

SHRI BHAIRAB CHANDRA MAHANTI : 
There should be a time limit fixed for 
completion of *hese projects. Officers 
responsible should be made accountable for the 
projects being completed in time. 1 say this 
because under the Hira-kud project, in the 
Mahanadi Delta project, the original estimate 
was Rs. 14 crores, but today it stands at Rs. 60 
crores. The original estimate of land to be 
cultivated was 10 lakh acres, but when it is 
nearing completion, it is not touching even 5 
lakh mark. 1 would bring this to the notice of 
the hon'ble Minister because these delays could 
be avoided and projects could he finished 
quicker. Otherwise, the expenditure  increases 
every  year. 
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